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F- Ij WHE CENTR.L ADMI:aET: :nTE TRISUIAL: HYDE'.BAD BENCH - 
I 	 AT HYDE RABAD 

I 

O.A. 1,70.1268/93 	 Date a Decision : 21.11.1996 

El 

BETWEEN: 

N. Kanakaiah .. Applicant 

A ND 

 The Superintend±nt of Post Offic s, .01 

Icarimnagar Division, 	. 
ICarimnagar - 505 001. f$' 	c: 

 The Sub-Divisional Inspector (Pol), 'Y Karimnagar (south) Sub-avisxon, . t$ 	
vJ nanrflnogar  

 IC. Venkate Reddy, 
C/o Pandilla Co -peretive Society, 
Pandilla Village, Husnabad iCanda , 
Karimnayr District. 

Counsel, for, the Applicant: Sri C. D'tmodar Recc5y 

Counsel for the Respondent: Sri 7.q. Rainne 

THE FO?TL' SHRI R. R;R3A?JJANt ICE! SEP (Aatc.) 

T:-IE HoI;'BLE SHRI B.S. JAI PARAIIESEAR: NEI'iflEp (JUDD.) 

JUDr4EJCEIZT 
(Oral order per Hon'ble Shri B. 	rAjan, Hember (ADICI;.) 

None for the apolicant. 	I Rajestrar Rao for 

Ntr-v. Ramana for the respondents. 

The apolicant was rovisonally appointed as EDBPN 

to Kuchaneonili Branch Office with effect from 7.5.91.as the 

regular 3W of that Post office wa kept off du5cy as discipliflary 

PrOöeediñg Saltj 	 ..-$zt jenaing. 8ubtequènt1y 
disciolinary proceedings :ended 4n his removal from service. 
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In view of that a notification Dt.11 3.93 was issued for appoint-

ing regular EDBPM, Kunchanapplly Br Lnch Office. In response 

to that ifotification 10 application were received including 

that of the applicant and respondent 3. Out of the applications 

received S were rejected and rest we e considered and selection 

was made on merit as per instruction of DG Posts Dt.10.5.91, 

The applicant and R-3 were considere and both of them fulfilled 

all the conditions. However the api cant and R-3 were equally 

placed. Hence marks obtained by the in SSC was considered 

for selection of the_nteE{toriOus can date. The applicant Lao1 

securjemarks out of 600 whereas R-3cured 267 out of 600 

seen fran the selection proceedin s. Hence R-3 was declared 

more meritorious and was posted as r 1gular EDBPM in that post 

office. 

This OA is filed challenging 

No.S2-75/93 dated 29.9.1993 whereby P 

regular basis by holding the same as 

conveived and for consequential direc 

order and continue the applicant and 

as BW, Kunchanpally post office. 

The main contention of the 

-was working as provisional,BW in th 

should have been continued. But the 

regularise the provisional hand and 

cane up in selection. He cannot claim 

EDBPM of the post office even though 

postman. 

the proceedings 

3 was selected on 

1.legal, arbitrary, mis-

ion to at aside that 

egularise his services 

)licant in OA is as he 

branch post office he 

is no such rule to 

the applicant could not 

be posted as a regular 

served there as provisional 

	

The Second contention iS 	the R-3 was working as 

	

salesman on part-time basis in Pri 	Agricultural Society, 

I. 



- 

ible for the post of 

as produced or indicated 

r to appoint part-time 

t the EDBPM are paid 

ey are permitted to 

r incaBe. In view of 

consideration. 

Pandilla because of which he is me 

EDBPM. No rule or even instruction 

in the affidavit to: say there is a 

workers as EDBPM. As a matter of f 

only a consolidated allowances and I 

take up part-time job to augment th 

above this contention also merits fl 

of what is stated 

the O.A. Hence the O.A. is disim 

(The selection proceedings 

returned back) 

r' 

ccjUT.! c -cr1 

A1u1 

cT2Tt •-.-i 

HYDEIDAD );ENC$ 

we find no merit 

. No costs. 

were perused and 
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